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REPORT OF THE SELECT COMMITTEE

I, the Chairman of the Select Committee to which the Bill* fur-
ther to amend the Central Sales Tax Act, 1956 was referred, having
been authorised to submit the Report on their behalf, present this
their Report, with the Bill as amended hy the Committee annexed
thereto.

2. The Bill was introduced in the Lok Sabha on the 26th April,
1958. . The motion for reference of the Bill to a Select Committee
was moved by Shrimati Tarkeshwari Sinha on the 30th April, 1958
and was discussed and adopted on the same day (Appendix I).

3. The Committee held 4 sittings in all.

4. The first sitting of the Committee was held on the 7th May,
1958 to draw up a programme of work.

5. 41 memoranda/representations on the Bill were received by
the Committee from different associations/individuals as mentioned
in Appendix II.

6. The Committee considered the Bill clause by clause at their
sittings held on the 2nd and 4th August, 1958.

7. The Committee considered and adopted the Report on the 6th
August, 1958.

8. The observations of the Committee with regard to the changes
proposed in the Bill are detailed in the succeeding paragraphs.

9. Clause 2.—The definition of “place of business” in this clause
has been re-drafted to include also the place of business of an agent
where a dealer carries on business through an agent.

10. Clause 5.—The amendments made in this clause are a sequel
to the judgment of the Supreme Court in the State of Madras vs.
Gannon Dunkerly and Company (Madras) Ltd. (C.A. No. 210 of
1956). In this judgment it has been held that in a building contract
which is normally indivisible, there is no sale of goods and it is not
within the competence of the State Legislature under Entry 54 of
List II of the Seventh Schedule to the Constitution to impose a tax
on the supply of materials used in such a contract treating it as a

*Published in Part II, Section 2 of the Gazette of India Extraordi-
nary dated the 26th April, 1958.
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sale. In the opinion of the Committee, the Central legislation
should also fall into line with the position obtaining in the States
in the matter. Therefore, the reference to goods “for use in the exe-
cution of any contract” and the Explanation defining a ‘contract’
have been omitted from this clause.

11. Clause 9.—The Committee consider that the power of the
Central Government to make rules in respect of fees payable need
not be confined to applications for registration but should extend
to every type of application under the Act.

The clause has been amended accordingly.

12. The amendments to clause 5 of the Bill have been ma&e after
obtaining the recommendation of the President under clauses (1)
and (3) of article 117 and article 274 of the Constitution.

13. The Committee recommend that the Bill as amended be
passed.

New DELHI; HUKAM SINGH,
The 9th August, 1958. Chairman,
Select Committee.



NOTE
I

The sales tax has proved to be a good source of revenue. So, in
spite of the general apathy of the public (consumer) to pay it and
resentment of small dealers to its complicated and tiresome compu-
tation, the sales tax is going te stay. But can it not be possible to
simplify the procedure and make it easier both for the dealers and
consumers? 1

2. Broadly, the Indian traders can be classified into two sectiens,
e.g., big and petty dealers. Big dealers are those who employ people
to attend to the day-to-day affairs of the business. Most of the petty
traders are only one-man show. He not only sells the goods at the
shop, but runs about in the market to buy the commodities from
the wholesalers, maintain credit accounts and even goes to cus-
tomers’ houses to realise the arrears. After attending to all these
essential work, he has little or no time left to prepare the elaborate
and complicated sales tax account, and even if this is somehow
managed, he has absolutely no time to waste at the Sales Tax Office
where the Officer concerned generally keeps him waiting for hours
and then asks him to come another day. The very procedure of
compiling the sales tax account and the attitude of the Sales Tax
Offtcers is harassing. So, there must be a simple and easier method
that will save the petty dealer’s precious time in compiling the ac-
counts and also protect him from unnecessary harassment at the
hands of the Sales Tax Officers.

3. The Government of India must be aware that at present different
rates of sales tax are charged on the same commodity in different
States. This is bad, as it encourages unscrupulous deals which
are harmful to the nation as well as the States. Before the promulga-
tion of the Additional Duties of Excise (Goods of Special Importance)
Act (Act 58 of 1957) there was no sales tax on sugar in Delhi, where-
as the U.P. and the Punjab Govts. charged 3:1/8 per cent. In order
to evade payment of this 3-1|8% sales tax, the dealers of the U.P. and
the Punjab used to import sugar into Delhi and carry it to destina-
tions by motor trucks. So, not only the U.P. and the Punjab
Governments lost a good bit of revenue, but there was unnecessary
movement of goods that put additional strain on the already over-

)
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(vi)
worked transport system. These irregularities can be prevented if

the Central Sales Tax Act is made more comprehensive embracing

all the items on which sales tax is charged and put a uniform rate in
all the States.

4. The present Bill differentiates between the registered and unre-
gistered dealers who number many times more than the former. As
mentioned earlier, the petty traders cannot afford to employ a person
to look after the official formalities. So, they prefer not to get
registered. But if the Act is too harsh on them, they may quit the
business and the big dealers will not be able to take their place. As
a result, the consumers in small towns and villages will ultimately
suffer. Either they will not get the goods of their daily need, or they
will have to pay through their nose for such goods. The Government
should not do anything that will kill the petty traders. Therefore, it
is suggested that in Clause 5 where the 79, sales tax is chargeable
from the unregistered dealers be reduced to 57%.

5. The Bill introduces a new clause (dd) under Sec. 2 defining ‘the
place of business’. The definition is very wide and it will lead to
complications in future. A dealer may have one office where books
of accounts are maintained, but he may have a number of warehouses
or godowns in different States where he stores his goods. According
to the new definition, all these godowns in different States as also
the office will be considered as ‘places of business’ and the respective
State Governments where the goods are stored and where the books
of accounts are kept, will charge sales tax. So, there will be double

taxation. It is, therefore, suggested that the sub-clause (dd) be
deleted.

New DpLHI; B. L. CHANDAK.
The 6th August, 1958. ‘



MINUTES OF DISSENT
I

We append this minute of dissent, as our efforts to make the
Committee agree to our suggestions did not succeed.

Taxation laws, including the Sales Tax Act, cause avoidable
harassment to the smaller sections on the one hand, while big busi-
ness successfully indulge in avoidance as well as evasion. From
what we see, it is obvious that, in effect, the policy pursued by
Government is one of pronounced softness towards the higher
taxable sections. It is by our earnest desire to check the widespread
evasion, in sales tax, that we gave some suggestions to the

Committee. @~ We regret that the Committee did not accept our
suggestions.

We do not agree to the specific exclusion of newspapers from
the purview of sales tax, as sought to be provided for by clause
2(iii) of the Bill. We feel that the newspapers, especially the chain
newspapers, have no claim for such exemption from sales tax.
Consequent on the introduction of the decimal system of coinage,
many newspapers enhanced their price per copy on the plea of
rounding off the value in Naye Paise. On conversion to Naye Paise
daily papers, which used to be sold at 24 annas, were priced at
16 N.P. On every million copies, the newspaper owners would
get an additional revenue of over Rs. 5,000/- per day, at an average
enhancement of 4 N.P. in the sale price per copy. We therefore
urge deletion of clause 2(iii) as it is clear that if we choose to tax
the sale of newspapers under a Central Act, it would be difficult
for any one to evade such tax. It would seem that there are
constitutional difficulties in levying sales tax on newspapers. Item
No. 92 in List I of the VII Schedule of the Constitution clearly

gives Parliament powers to tax the sale of newspapers. This
entry. reads:
“Taxes on the sale or purchase of newspapers and on

advertisements published therein”.

It has, however, been pointed out that the enactment was made
under item 92-A of the above list. We do not agree that in the

Bill there has to be an express provision to exclude the newspapers
from the purview of sales tax. Article 269 has been said to justify

(vii)



(viid)

the exclusion of newspapers. This argument cannot hold water
as a perusal of this article will clearly show. We consider that
advertisements in and sale of newspapers must be taxed especially
in the case of newspapers with a circulation of over 10,000 copies.

Another point relates to the question of tax on vegetable oils.
India being the largest producer of vegetable oils in the world,
oils constitute a very important item in which all evasion
should be prevented. A section of the oil trade represented
that in Delhi alone evasion of sales tax was to the extent of
Rs. 6,000/- every day. This loss to the revenue indicated by the
section of the oil trade has not been contradicted. According to
the oil trade, if sales tax was added up with excise duty, such
evasion could be prevented. We also feel that there is some force
in this argument. This suggestion has not been considered on the
ground that Government has not gained sufficient experience as
yet from the excise duty collected from cloth, sugar, tobacco, etc.

Inter-branch transactions which are being increasingly resorted
to especially by big business with a view tQ evade tax be strictly
controlled by suitable amendments. Under colour of inter-branch
transactions, sales are effected in such manner as to keep these
transactions away from the assessment of tax. The modus operandi
of such evasion by certain firms which had recently opened branches
in small towns without any justification except that of evasion is
well known. Such firms purport to transfer goods to their bran-
ches while in effect they are really sold. Government do not seem
to take serious notice of this. We suggest, therefore, that provisions
be made to prevent such malpractices.

Subject to the above, we agree to the report of the Committee.
We also hope that the delay in giving effect to the original Sales
Tax Act will be avoided and that the amending Bill will be given
efféct to soon after it is passed by Parliament. We would also like
to express that the Bill which has certain improvements to the
original Act is welcome and that Government will endeavour its
utmost to prevent evasion of tax to the maximum possible extent.

New DELHI; K. K. WARIOR.
The 6th August, 1958. V. P. NAYAR.



II

We are in general agreement with the provisions of this Bill,
but we shall be failing in our duty if we did not express our
dissatisfaction regarding section 5(2) (b) which still leaves room
for improvement. In our opinion, the proposal to charge ‘“seven
per cent or at the rate applicable to the sale or purchase of such
goods inside the appropriate State, whichever is higher” from
unregistered dealers and on undeclared goods will be harsh. In
several States where the present rate is only 31/8th per cent or
near about it, this proposal is bound to create difficulty and dislo-
cation of existing conditions. This new proposal neither achieves
uniformity which was in view in taxable rate throughout the
country, nor will save the numerous petty, illiterate and unregis-
tered dealers from inconvenience and harassment. In our opinion,
this should not be fixed beyond 5 percent.

2. We also feel that such a provision with proposed rate of 7%
in inter-State transactions will also hit hard the small scale
industries as it ultimately will fall on the consumer who on account
of increased cost will be discouraged.

New DELHI; RAM SARAN.
The 7th August, 1958. RADHA RAMAN.

(ix)
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Bill No.ji-A of 195_8

THE CENTRAL SALES TAX (SECOND AMENDMENT)
BILL, 1958

(As AMENDED BY THE SELECT COMMITTEE)

(Words underlined indicate the amendments suggested by the
Committee; asterisks indicate omissions)

A
BILL
further to amend the Central Sales Tax Act, 1956.

BE it enacted by Parliament in the Ninth Year of the Republic
of India as follows: —

1. (I) This Act may be called the Central Sales Tax (Second Short title

Amendment) Act, 1958. and com-
mence-

5 (2) It shall come into force on such date as the Central Gov- ment.
ernment may, by notification in the Official Gazette, appoint.

74 of 1956. 2. In section 2 of the Central Sales Tax Act, 1956 (herein- Amend-
after referred to as the principal Act),— ::gmfz

(i) in clause (a), the words “one or more” in sub-clause
1c (ii), and the Explanation shall be omitted;

(i) in clause (b), for the words “selling goods”, the words
“buying or selling goods” shall be substituted;

(#i) in clause (d), after the words “does not include”, the
word “newspapers,” shall be inserted;
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(iv) after clause (d), the following clause shall be inserted,
namely: —

‘(dd) “place of business” includes—

—-

(i) in any case where a dealer carries on business
through an agent (by whatever name called) the place 5
of busmess of such agent;

(n) a warehouse, godown or other place where a
dealer stores his goods, and

(iii) a place where a dealer keeps h15 books of

account;’. 10

Amend- 3. Section 6 of the principal Act shall be re-numbered as sub-
mentof . section (I) thereof, and after sub-section (I) as so re-numbered,
the following sub-section shall be inserted, namely: —

“(2) Notwithstanding anything contained in sub-section
(1), where a sale in the course of inter-State trade or com- 14
merce of goods of the description referred to in sub-section
(3) of section 8—

(a) has occasioned the movement of such goods from
one State to another; or

(b) has been effected by a transfer of documents of 20
title to such goods during their movement from one State
to another;

any subsequent sale to a registered dealer during such move-
ment effected by a transfer of documents of title to such goods
shall not be subject to tax under this Act: 35

Provided that no such subsequent sale shall be exempt
from tax under this sub-section unless the dealer effecting the
sale furnishes to the prescribed authority in the prescribed
manner a certificate duly filled and signed by the registered
dealer from whom the goods were purchased, containing the 30
prescribed particulars.”.

Amend- 4. In section 7 of the principal Act,—

ment of (i) for sub-section (2), the following sub-section shall be
substituted, namely: —

“(2) Any dealer liable to pay tax under the sales tax 35
law of the appropriate State, or where there is no such
law in force in the appropriate State or any part thereof,
any dealer having a place of business in that State or part,
as the case may be, may, notwithstanding that he is not
liable to pay tax under this Act, apply for registration 40



under this Act to the authority referred to in sub-section
(I), and every such application shall contain such parti-
culars as may be prescribed.

Explanation.—For the purposes of this sub-section, a
5 dealer shall be deemed to be liable to pay tax under the
sales tax law of the appropriate State notwithstanding
that under such law a sale or purchase made by him
is exempt from tax or a refund or rebate of tax is admis-
sible in respect thereof.”;

Io (ii) for sub-section (4), the following sub-section shall be
substituted, namely: —

“(4) A certificate of registration granted under this sec-
tion may—

(a) either on the application of the dealer to whom
15 it has been granted, or, where no such application has
been made, after due notice to the dealer, be amended
by the authority granting it if he is satisfied that by
reason of the registered dealer having changed the
name, place or nature of his business or the class or
20 classes of goods in which he carries on business or for
any other reason the certificate of registration granted
to him requires to be amended; or

(b) be cancelled by the authority granting it where
he is satisfied, after due notice to the dealer to whom it
25 has been granted, that he has ceased to carry on busi-
ness or has ceased to exist, or in the case of a dealer
registered under sub-section (2) has ceased to be liable
to pay tax under the sales tax law of the appropriate
State or for any other sufficient reason .”.

3o 5. For sub-sections (), (2), (3) and (4) of section 8 of the prin-
cipal Act, the following sub-sections shall be substituted, namely: —

“(1) Every dealer, who in the course of inter-State trade or
commerce—

(a) sells to the Government any goods; or
35 (b) sells to a registered dealer other than the Govern-
ment goods of the description referred to in sub-section (3);

shall be liable to pay tax under this Act, which shall be one
per cent. of his turnover.

Amend-
ment of
section 8.
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(2) The tax payable by any dealer on his turnover in so far
as the turnover or any part thereof relates to the sale of goods
in the course of inter-State trade or commerce not falling within
sub-section (I)—

(a) in the case of declared goods, shall be calculated at
the rate applicable to the sale or purchase of such goods
inside the appropriate State; and

(b) in the case of goods other than declared goods,
shall be calculated at the rate of seven per cent. or at the
rate applicable to the sale or purchase of such goods inside
the appropriate State, whichever is higher;

and for the purpose of making any such calculation any such
dealer shall be deemed to be a dealer liable to pay tax under the
sales tax law of the appropriate State, notwithstanding that he,
in fact, may not be so liable under that law.

(2A) Notwithstanding anything contained in sub-section
(1) or sub-section (2), if under the sales tax law of the appro-
priate State the sale or purchase, as the case may be, of any
goods by a dealer is exempt from tax generally or is subject to
tax generally at a rate which is lower than one per cent. (whe-
ther called a tax or fee or by any other name), the tax payable
under this Act on his turnover in so far as the turnover or any
part thereof relates to the sale of such goods shall be nil or, as
the case may be, shall be calculated at the lower rate.

Explanation.—For the purposes of this sub-section a sale or
purchase of goods shall not be deemed to be exempt from tax
generally under the sales tax law of the appropriate State if
under that law it is exempt only in specified circumstances or
under specified conditions or in relation to which the tax is
levied at specified stages or otherwise than with reference to the
turnover of the goods.

(3) The goods referred to in clause (b) of sub-section
)—

(a) in the case of declared goods are goods of the class
or classes specified in the certificate of registration of the
registered dealer purchasing the goods as being intended for
re-sale by him;

(b) in the case of goods other than declared goods are
goods of the class or classes specified in the certificate of
registration of the registered dealer purchasing the goods as
being intended for re-sale by him * * * or sub-

10

15

2C

25

30.

35

40
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ject to any rules made by the Central Government in this
behalf, for use by him in the manufacture or processing of
goods for sale or in mining or in the generation or distribu-
tion of electricity or any other form of power;

s (c) are containers or other materials specified in the
certificate of registration of the registered dealer purchasing
the goods, being containers or materials intended for being
used for the packing of goods for sale;

(d) are containers or other materials used for the
10 packing of any goods or classes of goods specified in the
certificate of registration referred to in clause (a) or clause

(b) or for the packing of any containers or other materials

specified in the certificate of registration referred to in

clause (c).

IS * ] * * * * L ]

(4) The provisions of sub-section (/) shall not apply to any
sale in the course of inter-State trade or commerce unless the
dealer selling the goods furnishes to the prescribed authority in
the prescribed manner—

20 (a) a declaration duly filled and signed by the registered
dealer to whom the goods are sold containing the prescribed
particulars in a prescribed form obtained from the pres-
cribed authority; or

(b) if the goods are sold to the Government, not being
25 a registered dealer, a certificate in the prescribed form duly
filled and signed by a duly authorised officer of the Govern-

ment.”.

6. For section 9 of the principal Act, the following sections shall Substitu-
tion of new

be substituted, namely:— sections for
section 9.

30 “9, (I) The tax payable by any dealer under this Act on Levyand

sales of goods effected by him in the course of inter-State trade collection

. of tax and

or commerce [whether such sales fall within clause (a) or penalties.
clause (b) of section 3] shall be levied and collected by the
Government of India in the manner provided in sub-section (3)

35 in the State from which the movement of the goods commenced:

Provided that, in the case of a sale of goods during their
movement from one State to another being a sale subsequent to
the first sale in respect of the same goods, the tax shall, where
such sale does not fall within sub-section (2) of section 6, be
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levied and collected in the State from which the registered
dealer effecting the subsequent sale obtained the form pres-
cribed for the purposes of clause (a) of sub-section (4) of sec-
tion 8 in connection with the purchase of such goods.

(2) The penalty imposed upon any dealer under section 5
10A shall be collected by the Government of India in the manner
provided in sub-section (3)—

(a) in the case of an offence falling under clause (b)
or clause (d) of section 10, in the State in which the person
purchasing the goods obtained the form prescribed for the 10
purposes of clause (a) of sub-section (4) of section 8 in
connection with the purchase of such goods;

(b) in the case of an offence falling under clause (c) of
section 10, in the State in which the person purchasing the
goods should have registered himself if the offence had not IS
been committed.

(3) The authorities for the time being empowered to assess,
collect and enforce payment of any tax under the general sales
tax law of the appropriate State shall, on behalf of the Govern-
ment of India and subject to any rules made under this Act, 20
assess, collect and enforce payment of any tax, including any
penalty, payable by a dealer under this Act in the same manner
as the tax on the sale or purchase of goods under the general
sales tax law of the State is assessed, paid and collected; and
for this purpose they may exercise all or any of the powers they 25
have under the general sales tax law of the State; and the pro-
visions of such law, including provisions relating to returns,
appeals, reviews, revisions, references, penalties and compound-
ing of offences, shall apply accordingly:

Provided that if in any State or part thereof there is no 3°
general sales tax law in force, the Central Government may, by
rules made in this behalf, make necessary provision for all or
any of the matters specified in this sub-section, and such rules
may provide that a breach of any rule shall be punishable with
fine which may extend to five hundred rupees; and where the 35
offence is a continuing offence, with a daily fine which may
extend to fifty rupees for every day during which the offence
continues.

(4) The proceeds in any financial year of any tax, includ-
ing any penalty, levied and collected under this Act in any State 4°
(other than a Union territory) on behalf of the Government of
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India shall be assigned to that State and shall be retained by it;
and the proceeds attributable to Union territories shall form part
of the Consolidated Fund of India.

9A. No person who is not a registered dealer shall collect in Collectwn
respect of any sale by him of goods in the course of inter-State beonly by
trade or commerce any amount by way of tax under this Act, Eegllz‘re;ed
and no registered dealer shall make any such collection except
in accordance with this Act and the rules made thereunder.”.

7. In section 10 of the principal Act, after clause (e), the follow- Amendt-

1o ing clause shall be inserted, namely: — section 10.

I5

20

25

35

“(f) collects any amount by way of tax in contravention of
the provisions contained in section 9A;”.

8. After section 10 of the principal Act, the following section Iﬂsemm
of new sec=

shall be inserted, namely: — tion 10A.

“10A. If any person purchasing goods is guilty of an offence Imposition
under clause (b) or clause (c) or clause (d) of section 10, the mm‘;}y
authority who granted to him or, as the case may be, is com- prosecu-
petent to grant to him a certificate of registration under this won.

Act may, after giving him a reasonable opportunity of being
heard, by order in writing, impose upon him by way of penalty
a sum not exceeding one-and-a-half times the tax which would
have been levied under this Act in respect of the sale to him of

the goods if the offence had not been committed:

Provided that no prosecution for an offence under section
10 shall be instituted in respect of the same facts on which a
penalty has been imposed under this section.”.

i inci Amend-
9. In section 13 of the principal Act,— Amend;

section 13,
(i) for clause (d) of sub-section (/), the following clauses
shall be substituted, namely: —

“(d) the form in which and the particulars to be
contained in any declaration or certificate to be given under
this Act;

(e) the enumeration of goods or class of goods used in
the manufacture or processing of goods for sale or in mining
or in the generation or distribution of electricity or any
other form of power;

(f) the matters in respect of which provision may be
made under the proviso to sub-section (3) of section 9;



(9) the fees payable in respect of applications * *
* * under this Act.”;

(ii) in sub-section (4),—

(a) in clause (e), for the words “the authority from
which”, the words “the authority from whom, the conditions 5
subject to which and the fees subject to payment of which”
shall be substituted; :

(b) in clause (g), for the words “the authorities to
which” and “the nature”, the words “the authorities to
whom” and “the name, place or nature” shall respectively be 1o

substituted.
Amend- 10. In section 14 of the principal Act,—
ment of
section 14. (1) for item (iia), the following items shall be substituted,
namely: —
“(iia) cotton fabrics, as defined in Item No. 12 of the 1§
First Schedule to the Central Excises and Salt Act, 1944; 1of 19&.
(iib) cotton yarn, but not including cotton yarn waste;”;
(i) after item (vi), the following items shall be inserted, 3
namely: — £
“(vii) rayon or artificial silk fabrics, as defined in Item 20
No. 12A of the First Schedule to the Central Excises and
Salt Act, 1944; 1 of 1944.
(viii) sugar, as defined in Item No. 8 of the First Sche-
dule to the Central Excises and Salt Act, 1944; 1of 1944.
(ix) tobacco, as defined in Item No. 9 of the First2s
Schedule to the Central Excises and Salt Act, 1944; 1of 1944.
(x) woollen fabrics, as defined in Item No. 12B of the 1 of 1944
First Schedule to the Central Excises and Salt Act, 1944.”. of 19%%
Substitu-
tign,so} r‘:ew 11. For section 15 of the principal Act, the following section shall
Section 19T pe substituted, namely: — 30
R ic-
tigsg;:nd “15. Every sales tax law of a State shall, in so far as it
Sonditions imposes or authorises the imposition of a tax on the sale or pur-
to tax on chase of declared goods, be subject to the following restrictions
f,‘t,‘ﬁcf,’;se and conditions, namely: —
of declared
sgi(:?\?: a (a) the tax payable under that law in respect of any 35

State. sale or purchase of such goods inside the State shall not
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exceed two per cent. of the sale or purchase price thereof,
and such tax shall not be levied at more than one stage;

(b) where a tax has been levied under that law in
respect of the sale or purchase inside the State of any declar-
ed goods and such goods are sold in the course of inter-State

5
trade or commerce, the tax so levied shall be refunded to
such person in such manner and subject to such conditions
as may be provided in any law in force in that State.”.
12. Section 7 of the Additional Duties of Excise (Goods of Special Repeal of
1o Importance) Act, 1957, is hereby repealed. s:gtt‘gg‘o?

19357.



APPENDIX 1
(Vide Para 2 of the Report)

Motion in the Lok Sabha

“That the Bill further to amend the Central Sales Tax Act, 1956,
be referred to a Select Committee consisting of—

1. Sardar Hukam Singh

2. Shri H. C. Heda

3. Shri K. Ashanna

4. Shri Prafulla Chandra Borooah
5. Shri Bibhuti Mishra

6. Shri Mahendra Nath Singh

7. Shri Bhawanji A. Khimji

8. Shrimati Anasuyabai Kale

9. Shri B. L. Chandak

10. Shri Manakbhai Agarwal

11. Shri K. R. Sambandam

12, Shri L. Elayaperumal

13. Shri K. G. Wodeyar

14. Shri S. M. Siddiah

15. Shri Rameshwar Tantia

16. Sardar Ajit Singh Bhatinda
17. Shri Ram Saran

18. Shri Rup Narain

19. Shri Baij Nath Kureel

20. Shri Birbal Singh

21, Shri Muhammed Khuda Bukhsh
22. Shri Radha Raman

23. Shri Thakar Das Malhotra

24. Shri Radha Mohan Singh

25. Shri C. R. Basappa .
26. Shri V. P. Nayar

11
076 LS. —4.
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27. Shri K. K. Warior
28. Dr. K. B. Menon
29. Shri D. A. Katti
30. Shri Aurobindo Ghesal
31. Shri Uttamrao L. Patil
32. Shri Shambu Gharan Godsora
33. Shri Ram Sewak Yadav
*"" 34.'Shrimati Parkeshwari Sinha
35. Shri Morarji Desai

with instructions to report by the first day o'f‘ the ngxf session.”



APPENDIX I
(Vide para § of the Report)

Statment showing particulars of memoranda/representations ets: - recoived by.
the Silect Committee and the uJ’;.." taken thcnon..

Segal Nature of document From whom received Action taken
o‘ - .

1 Representation M/s. Rejnikant & Company, Circulated 1o
Bombay.

.

members.
2 Memorandum . . ShriM. A, Thangappan, Madras. Da.
3 Memorandum . Indian = Produce  Association, Deo.
Calcutta.
4 Representation . . Shri). S. Menon, Bombay. Do.
Memorandum . . The Bombay Chamber of Com- Do.
merce and Industry, Bombay. -
6 Memorandum . . Indian Mining Association, Calcutta, Deo.
7 Memorandum . . Cawnpore Gunny Traders Associa- Db,
tion, Kanpur,
8 Representation . . The Tirunelveli District Swedesi “'De.

Match  Manufacturers’ Asso-
ciation, Kovilpatti (S. Indis).

9 Representation . . The Southern India Metal Distri- Deo.
butors’ Association, Madras.
10 Representation . . Madhya Pradesh Glass Bangle Do.
P Merchants’ Association, Jabal i
(M.P.) .
11  Memorandum . The Kharaghoda Salt and Gunny Do.
Merchants’  Association,
bad.
12 Representation . . Shri K. M. Munirathna Mudaliar, . Do.
Bangalore,
Memorandum . The Federation of Blectricity Under- - Do.
13 takings of India, Bombay.
sentation . . M/s. Chimanlal M. Mehta & Co., Do.
14 Repre éambty .
Representation : . . M/s. Sardari Mal Ram Kumar, . : Po. -
15 - Mandi Dabwali (Rajasthan) *
16 Representation . . The Rice Millers Paddy and Rice Do.
. ‘(Asdmlndil)n. Association, Psiakol g

I3
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8§rial Nature of document From whom received Action taken
0.
17 Representation The Bhimavaram  Chamber of Circulated to
Commerce, Bhimavaram (A.P.). Members.
18 Representation Perfumers Cottage  Industries Do.
Association, annauj (U.P.)
19 Representation Food Grains Dealers Association, Do.
Jammu.
20 Representation Delhi Tel Sabha, Delhi. Do.
a1 Memorandum The Tamilnad Food Grains Mer- Do.
chants Association Ltd., Madurai
(S. India).
22 Memorandum Chamber of Commerce and Industry Deo.
Vijayawada.
323 Memorandum Andhara Pradesh Rice Millers’ Do.
Association, Blumavnnm (A P.)
34 Representation Kirana Committee, Delh: Do.
25 Representation Madras Chamber of Commerce, Do.
Madras.
26 Representation The Bengal Chamber of Commerce Do.
and Industry, Calcutta,
27 Representstion SlngI 1(;‘. Pakkiriswami, Cuddalore, Do.
28 Representation The Indian Chamber of Commerce, Do.
Calcutta.
29 Representstion Kirans Beopar Mandal, Delhi. Do.
30 Representation Macmillan & Co. Ltd., Bombay. Do.
31 Representation Virudhunagar Chamber of Do.
Commerce, Virudhunagar.
32 Representation General Merchants  Association, Do.
Bareilly.
33 Memorandum Alllndh Importers’  Association, Do.
Bombay.
34 Memorandum The Grain and Oil Seeds Merchants’
Association, Bombay. Do.
35§ Memorandum The Delhi Motor Traders’ Do.
Association, Delhi.
36 Memorsndum Federation of Indisn Chambers of Do.
Commerce and Industry, New
Delhi.
37 Representation The Southern India Cotton Waste Placed in the

Merchants and Exporters Asso- Parliament
ciation, Coimbatore. Library and
members in-

formed.




-

IS

Serial Nature of document
No.

From whom received Action taken

38 Representation

39 Representation

40 Representation

41 Representation

Th;o:bmbly Shroffs Association, Placed in the

bay. Parliament
Library and
members in
formed.
Editor, The Taxation Review Do.
Bembay.
Federation of Sadar Bazar Trade Do.
Associations, Delhi.
Bharat Chamber of Commerce, Do.

Calcutta.




APPENDIX INT

LR BT o . : -
MINUTES OF THE SITTINGS OF THE SELECT COMMITTEE ON
THE CENTRAL SALES TAX (SECOND AMENDMENT)

BILL, 1958 .

. I v
' First Sitting

The Committee met from 15-05 to 15-17 hours on Wednuday, the
Tth May, 1958.

PRESENT
Sardar Hukam Singh—Chairman.

MEMBERS

. Shri K. Ashanna

. Shri Prafulla Chandra Borooah
. Shri Bhawanji A. Khimji |
. Shri K. G. Wodeyar

Shri S. M. Siddiah

. Shri Ram Saran

. Shri Baij Nath Kureel

. Shri Birbal Singh

. Shri Radha Raman

. Shri Radha Mohan Singh

. Shri C. R. Basappa 5

. Dr. K. B. Menon !
Shri D. A. Katti

. Shri Uttamrao L. Patil

. Shri Shambhu Charan Godsora
. Shri Morarji Desai.

© I DLW
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DRAFTSMAN

Shri G. R. Rajagopaul, Additional Secretary and Chief
Draftsman, Ministry of Law.

16
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REPRESENTATIVES OF MINISTRIES AND OTHER OFFICERS

Shri M. K. Venkatachalam, Deputy Secretary, Department
of Economic Affairs, Ministry of Finance.

SECRETARIAT
Shri A. L. Rai—Under Secretary.

2. The Committee decided to hold their next sitting on the 2nd
August, 1958, and to sit from day to day till the completion of their
work.

3. The Committee considered whether any evidence should be
taken by them. Chairman informed the Committee that no request
in this regard had so far been received in the Lok Sabha Secretariat.

4, It was decided that only Associations or Public Bodies desirous
of presenting their suggestions or views before the Committee in
respect of the Bill should be asked to send written memoranda
thereon to the Lok Sabha Secretariat.

5. The Committee authorised the Chairman to decide, after exa-
mining those memoranda, whether any of those Associations should
be called to give oral evidence before the Committee. If it was
decided to take oral evidence the Chairman was authorised to
advance the date of next sitting of the Committee by a day or two.

6. The Committee desired that copies of the following papers
might be circulated to the members:—
(i) The Central Sales Tax Act, 1956 (as amended);
(ii) Opinions of the State Governments on the Bill;
(iii) Recent judgments of the Supreme Court on Works
Contract.

7. The Chairman suggested that notices of @mendments to the
elauses of the Bill might be sent early and in any case before the
25th July, 1958. ‘

8. The Committee then adjourned to meet again at 15-00 hours
on Saturday, the 2nd August, 1958.



1 |
Second Sitting
The Committee met from 15-00 hours to 16-07 hours on Satur-
day, the 2nd August, 1958.
PRESENT
Sardar Hukam Singh—Chairman.
MEMBERS
2. Shri Bibhuti Mishra
. Shri Mahendra Nath Singh
. Shri Bhawanji A. Khimji
. Shri B. L. Chandak )
Shri Manakbhai Agrawal
. Shri L. Elayaperumal
Shri S. M. Siddiah
Sardar Ajit Singh Bhatinda
10. Shri Rup Narain
11. Shri Baij Nath Kureel
12. Shri Birbal Singh ’
18. Shri Muhammed Khuda Bukhsh
14. Shri Radha Raman
15. Shri Thakar Das Malhotra
16. Shri Radha Mohan Singh
17. Shri V. P. Nayar
18. Shri K. K. Warior
19. Dr. K. B. Menon
20. Shri Uttamrao L. Patil ‘
21. Shri Shambhu Charan Godsora
22. Shrimati Tarkeshwari Sinha
28. Shri Morarji Desai.

© PN w

DRAFTSMEN
Shri G. R. Rajagopaul, Additional Secretary and Chief Drafts-
man, Ministry of Law.
Shri R. S. Gae, Joint Secretary and Legal Adviser, Ministry of
Law.

18
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REPRESENTATIVES OF MINISTRIES AND OTHER OFFICERS

Shri M. V. Rangachari, Special Secretary, Ministry of Finance.
Shri N. C. Sen Gupta, Joint Secretary, Ministry of Finance.
Shri M. K. Venkatachalam, Deputy Secretary, Department
of Economic Affairs, Ministry of Finance.
-SECRETARIAT
Shri A. L. Rai—Under Secretary.

2. The Committee held a general discussion on the provisions of
the Bill. | '

3. The Committee then took up clause by clause consideration
of the Bill | ‘

4. Clause 2.—The following Government amendment was accept-
ed:— ' '
In page 1, for lines 17 to 19, substitute—

‘(dd) “place of business” includes—

(i) in any case where a dealer carries on business through

an agent (by whatever name called), the place of
business of such agent; '

(ii) a warehouse, godown or other place where a dealer
stores his goods; and '

(iii) a place where a dealer keeps his books of account.’
The clause as amended was adopted.
5. Clause 3.—The clause was adopted without any amendment.

6. The Committee then adjourned to meet again at 13-30 hours
on Monday, the 4th August, 1958. '

676 LS.—5.
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Third Sitting

The Committee met from 13-30 hours to 15-33 hours on Monday,
the 4th August, 1888.

Present
Sardar Hukam Singh—Chairman

MeMBERS

. Shri H. C. Heda

. Shri Prafulla Chandra Borooah

Shri Bibhuti Mishra

. Shri Mahendra Nath Singh

. Shri Bhawanji A. Khimji

Shri B. L. Chandak

. Shri Manakbhai Agrawal

Shri K. R. Sambandam

. Shri L. Elayaperumal

. Shri K. G. Wodeyar

. Shri S. M. Siddiah

. Sardar Ajit Singh Bhatinda

. Shri Ram Saran

. Shri Rup Narain f

. Shri Baij Nath Kureel

. Shri Birbal Singh

. Shri Muhammed Khuda Bukhsh

. Shri Radha Raman

. Shri Radha Mohan Singh ‘
. Shri C. R. Basappa

. Shri V. P. Nayar T

. Shri K. K. Warior
. Shri Uttamrao L. Patil

© ® Y WD
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25. Dr. K. B. Menon
26. Shri Shambhu Charan Godsora
27. Shrimati Tarkeshwari Sinha
.28. Shri Morarji Desai.

DRAFTSMEN

Shri G. R. Rajagopaul, Additional Secretary and Chief Drajts-
man, Ministry of Law.

Shri R. S. Gae, Joint Secretary and Legal Adviser, Ministry
of Law.

REPRESENTATIVES OF THE MINISTRIES AND OTHER OFFICERS
Shri M. V. Rangachari, Special Secretary, Ministry of Finance.
Shri N. C. Sen Gupta, Joint Secretary, Ministry of Finance.

Shri M. K. Venkatachalam, Deputy Secretary, Department of
Economic Affairs, Ministry of Finance.

2. The Committee resumed clause by clause consideration of the
Bill.

3. Clause 4:—The clause was adopted without any amendment.

4. Clause 5:—The following Government amendments were
accepted: —

(i) In page 4, lines 34-35,

Omit “or for use by him in the execution of any contract”.
(ii) In page 5,

Omit lines 9 to 16

The clause as amended was adopted.

5. Clauses 6 to 8:—These clauses were adopted without any
amendment.

6. Clause 9:—The following Government amendment was accept-
ed:—

In page 8, lines 3-4.
Omit “for registration”. ~ ce e e

The clause as amended was adopted.

7. Clauses 10 to 12:—These clauses were adopted without any
amendment.
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8. Clause 1:—The clause was adopted without any amendment.

9. The Committee decided to consider the draft Report at their
next sitting.

10. The Committee then adjourned to meet again at 11-00 hours
on Wednesday, the 6th August, 1868.



v
Fourth Sitting
The Committee met from 11-00 to 11-22 hours on Wednesday, the

6th August, 1958.
PRESENT

Sardar Hukam Singh—Chairman
. MEMBERS
. Shri H. C. Heda
. Shri Bibhuti Mishra
Shri Mahendra Nath Singh
. Shri Bhawanji A. Khimji
. Shri B. L. Chandak
. Shri K. R. Sambandam
. Shri L. Elayaperumal
. Shri K. G. Wodeyar
. Shri S. M. Siddiah
. Sardar Ajit Singh Bhatinda
. Shri Ram Saran
. Shri Rup Narain
. Shri Baij Nath Kureel
. Shri Birbal Singh
. Shri Muhammed Khuda Bukhsh
. Shri Radha Raman
. Shri Radha Mohan Singh
. Shri C. R. Basappa
. Shri V, P. Nayar
. Shri X. K. Warior
. Dr. K. B. Menon
. Shri D. A. Katti

. Shri Uttamrao L. Patil
. Shri Shambhu Charan Godsora

. Shrimati Tarkeshwari Sinha
. Shri Morarji Desai.
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DRAFTSMEN

Shri G. R. Rajagopaul, Additional Secretary and Chief Drafts-
man, Ministry of Law.

Shri R. S. Gae, Joint Secretary and Legal Adviser, Ministry of
Law.

REPRESENTATIVES OF MINISTRIES AND OTHER OFFICERS

Shri M. K. Venkatachalam, Deputy Secretary, Department of
Economic Affairs, Ministry of Finance.

SECRETARIAT
Shri A. L. Rai—Under Secretary.
2. The Committee adopted the Bill as amended.

3. The Committee then considered the draft Report and adopted
the same with certain verbal amendments.

4. The Committee authorised the Chairman and, in his absence,
Shri K. G. Wodeyar to present the Report on their behalf

5. The Committee decided that Minutes of Dissent, if any, might
be sent to the Lok Sabha Secretariat so as to reach them by 15-00
hours on the 7th August, 1958.

6. The Committee then adjourned.
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